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Heard Mr. B. Jalli, Ld. Counsel for the applicant, and Mr.
B.B.Pattnaik, L.d. Panel Counsel appearing for Respondent-Railways.

Mr. Jalli, Ld. Counsel for the applicant, by filing a memo
dated 06.05.2014 submitted that the applicant wants to withdraw this
O.A. to file a better application.

In view of the above, the applicant is allowed to withdraw
this O.A. Accordingly, the O.A. is disposed of being withdrawn with
liberty to the applicant to file a better application, if so advised.

MEMBER(Admn.) MEMBER(Judl.)
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